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is continuing and I have not yet lost
hope that we will not get something
maore,

SHRI MOHANRAJ KALINGARA-
YAR: For quite some time we have
been hearing about Government going
forward with  exploring oil in the
Cauvery delta in Tamil Nadu. May I
know what are the salient features of
it? We have not heard anything
about il after the press reports some-
iime back.

SHRI K. D. MALAVIYA: Some-
times we have to spend decades and
decades in order to find out precisely
whether we will get gas or oil. In
Cauvery, we have been searching
for 10 years, as a result of which
we have collected valuable informa-
tion which appear to show that per-
hapg there are projections of hydro-
carbon strata outside in the sea. We
are irying to find out how best to
carry oh our programme in this
Aarca.

SHR! RAJA KULKARNI: There
are a number of oil technician; and
seientists emploved by the foreign
companies  outside India, especially
in South-East Asian and Middle
East countries. Has the Government
made any approach to those Indian
Q1] Scientists and offered any terms
tur bringing them to vur own country
for exploration and other activities?

SHR] K. D. MALAVIYA: Yes,
Sir; we are trying to get them.

SHRI VEKARIA: There were
-ome newsg items in Gujarat news-
papers that there were some signs
of oil reserves near the Porbandar
oy shore, I would like to know
whether any investigation has been
made about this and if so, what was
the result.

SHR] K. D. MALAVIYA: Yes,
Sir. The search for hydro-carbons
is going on near Porbandar and
Kutch area also.

)

Consideration of Lefi-Out Demands
of Railway Employees

*205. PROF. MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS Be pleased to state:

(a) the stage at which the consi-
deration of the demands of the
railway workers which had resulted
in the nation-wide strike stands;

(b) the salient features o¢f the
demands accepted; and

(c) whether Government propose
to start fresh negotiations for the
consideration of the lefi-out de-
mands?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAF[ QURESHI):
(a) to (c). A statement is laid on
the Table of the Sabha.

STATEMENT

During the negotiations held with
the labour representatives in April,
1974, the following items  were
agreed to:—

(1) Implementation of
Award in toto.

Miabhoy's

(2) Cadre Review and upgrada-
tion of Class III and Class IV staff.

{3y Job Ewvaluation within the
framework of the Pay Commis-
sion's recommendations.

(4) Removal of Anomalies aris-
ing ms a result of impienmentation
of report of Third Pay Commission.

(5) Certain policies with regard
to employment of casual labuur.

(6} Opening of fair-price shops
in railway colomes housing more
than 300 families.

On the two vther points the Govern-
ment could not agree and these are



‘payment of bonus to reilway ser-
vants’ and ‘parity of wages with
workers 1n  certain other Central
Government undertakings. Therefore,
the question of having any fresh
negotiations on these issues dg not
arise. e
2 Ir regard to agreed items, the
present position ig as follows:—

(1) Miabhoy's Award.
This is under implementaticn.

(2) Cadre review and upgradation
of Class III and Class IV staff.

A cumprehensive scheme has been
prepared and this is being given the
necessary finishing touches.

(3) A preliminary study report
by the consultants from the Admi-
nistrative Staff College, Hyderabad,
1s under consideration.

(4) A committee has been ap-
pointed to go into the anomalies
resulting from the implementation
of the report of the Third Pay
Commission, and this committee has
already had some sittings.

(5) Necessary instructions heve
been 1ssued to the Railways for the
implementation of these policies.

(6) Another 84 fair price shops
have been opened o©n the wvarious
Railways

PROF. MODHU DANDAVACfE: 1
wanted to know what has happened
about those demands which have been
left over. It would have been better
if the Minister were to give us the
charler of demands and mention which
of those have not been considered.
With your permission, to tacilitate a
proper answer, I will mention those
demands contained in the charter and
would specifically like to know which
of them have not been considered as

yet:

“1. (2} All Railwaymen be treated
as industrial workers with full trade
union rights including the right to
negotiate,

(b) The working hours of Railway-
men shall not exceed 8 hours per day.

(c) There shall be job evaluation
of all railwaymen through a scientific
system to be followed by their re-
classification-regradation with the
need-based mmnimum wage as the
wage for the lowest paid worker.

(d) Pending the completion of job
evaluation and reclassification, imme-
diate panity in wages with those of
workers 1n the Cential Undertakings
viz. HMT, BHEL, HSL, HAL, egc.

2. Dearness allowance linked to the
cost of living index with full neutra-
lisation for every rise of 4 points in
a six month period.

3. Bonus at the rate of one month's
wages for the year 1971 snd 1972-73.

4. Decasualisation of wall casual
railwaymen and their condrmation in
service with all benefit given to them
with retrospective effect.

5. Adequate and subsidised {ood-
grains and other essential commodities
through departmentally run shops.

6. All victimisatlon cases should be
withdrawn.”

Sir, with your permission, [ have
read out the six demands. 1 would
concretely like to know in the be-
ginning, in my first supplementary,
which parts of these demands have
already been conceded and what |is
going to happen to the rest of the
demands. What is going to be the
modus operandi for discussing these
demands?

SHRI MOHD SHAFI QURESHI: I
am glad that the hon. Member has
read out all the demands which clear-



1y reveal that there was an amalgum
of demands, reasonable and unrea-
sonable, It is very clear that the
charter of demands presented by the
AIRF contained both reasonmble and
unrBisonable demands. The reason-
able demands have been conceded by
the Government. Regarding the ur-
reasonable demands, neither has the
stand of the AIRF changed nor the
policy of the Government.

PROF. MADHU DANDAVATE:
Before [ ask the second question, let
him state which are the reasonable
demands which are accepted and
which are the unreasonablz demands
which have not been accepted. Kind-
ly tell us the demends which have
been accepted and which have been
rejected.

SHRI MOHD. SHAFI QUPESHI:
We have nut accepted the dernand
that there shouid be an outright pay
increase of 75 per cent in the emolu-
mentg of the railway employces and
that they should be treated on par
with the employees of the public
sector projects  Seccondly, thev have
demanded bonus at the rate of one
month’s salary for the year. 1971.72
and 1972-73, which has not been
accepted by the Government If we
had accepted all thg demands made by
the AIRF, it would have cost the rail-
ways Rs. 450 crores. We have ac-
cepted the implementation of the
Miabhoy Award, which  pertains  to
working hours in the railways, which
will cost ug Rs. 35 crores. The de-
casualisation of the casual Ilabour,
which has been accepted by the
railways, will cost us Rs. 5 crores.
The demand for job evalvation has
been accepted. 1 had made an offer
at that time to the labour leaders that
they should get involved in the iob
evaluation but this was not accepted.
Despite that, we have accepted job
evaluation which will rost us an-
cther Rs. 15 crores. Then, there were
tertain anomalies after the implemen-
tation of the Third Pay Commiseion

Report. We have appointed an Ano-
malies Committee to look into it and
remove those anomalies, wlich
would cost us Rs. 12.5 crores. Cadre
review from class 4 and Class 3 has

been accepted, which wwould mean
unuther Re. 12.5 crores. 'Then, we
have accepted the demana of the

rallwaymen  that we shouvld open
fair price shops wherever the popu-
lation of railway employves is more
than 300. 84 such shops have al-
ready been opened and ] am sure
within the next few months many
mere shops would be orecned in all
inc arees where the railway empio-
vees live,

PROF. MADHU DANDAVATE.
Somet'me ago 1w this very house the
late Railway Minister, Shr1 L WN.
Mishra, had already anncunced that
they would be prepared for discussiong
with the.aceredited 1epresentatives of
the All India Railwaymen's Federa-
tion and that there will ba some dis-
cussion through the machinery pio-
vided. namelly, the permanent nego-
Jdating machinery and the JCM. Im
his connection, I would like to know
concretely whether it 13 not a fact
that even the functioning of the
permanent negotiating machinery s
becoming difficult, because those rail-
wav employees who were expected to
participate in the discuscion of the
permanent negoliating machinery, they
have been victimised through a gene-
ral circular that has been issued?
These representatitves are not allow-
cd to sit in the PNM though the
AIRF has actually alreaiy formulated
an agenda and submitted 1t for dis-
cussion?

MR SPEAKER:
cuestion.

It is a leading

SHR] MOHD. SHAF] QURESHI.
We were, and are, stil] not averse to
negotiations and dialogue with the
recognised representativas of the trade
unions of railways. The forums of
the JCM and PNM are open to them
to discuss anvy matters they like.



PROF. MADHU DANDEVATE: -
has not replied the question. Thosc
who are victimised are not allowed t.
participate.

SHRI MOHD SHAFI QURESHI.
Ful; facilities will be given to t:ade
unicn Jeaders to come anl have nego-
trations with us But 1t 1s a fact
that there are certain peopic whu are
invclved 1in wiolence wand sahotage
cases .. (Interruptions)

PROF MADHU DANDAVATE. 1
can preduce the list of employecs
against whom there are no charges
of violence and sabotage and thcy are
not allowed to participate
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SHR]I SAMAR MUKHERJEE Sir,
you know, there was a nation-wise
railway strike and all railwaymen are
agitated Before that strike, there
were negotiations 1 was uie of the
participants 1n those negotiations The
demands read out by Prof Dandavate
were the demands on which negolia-
tions started Those demands were
placed by the Action Commitiee ot the
NCCRS The All India Railway-
men's Federation 1s component of that
body

One of the demands was that rail-
waymen be considered as industrial
workers Is it not a fact that Ma-
bhoy Tribunal has also accepted the
demand in principle? Is it also not
a fact that the ILO had long before
adopted a resolution asking all the
Governmients to accept railwaymen as
jndustrial workers? Ig it a fact that
the implementation of the Miabhoy
Tribunal was not one of the demands
because the Miabhoy Tribunal was
set up by the Raillway Administration
and, long before that, they submitted
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the award. It ig the Railway Admi-
nistration which was delaying the
implementation. Now, they say here
thet thay are going to implement the
Misbhoy Tribunal award. This is not
one of the demands for the negotia-
dions.

1 want to know whether the Gov-
ernment continued negotiations with

Here, the reply is that the following
demands were agreed upon. Who
agreed on those demands? The
Mimster has replied that they have
not agreed to some of the demands,
Who agreed on other demands? I
was present in those negotiations.
They say, one of the demands was,
job evaluation within the framework
of the Third Pay Commission’s rerom-
mendations, This was not the de-
mand. The demand was job evolua-
tion cn a scientific basis, and we
twiecled totally these recommendations
of the Government. These recommen-
datrons were placed by the Govern-
ment but were not agreed upon by
the other leaders. That 15 why I want
clarificetion whether the Gove:nment
is prepared to concede the demands
Wy negotiations or they are prepared
for further confrontation

SHRI MOHD. SHAFI QURESHI: 1
think there is a little confusion in the
hon Member's mind because he said
thut the Miabhoy Tribunal had re-
vomimended thet the railway workers
should be recognised as industrial
workers and then in the same breath
he said that the Miabhay Tribunal's
award was not before the Commitlee
because we never discussed the Mia-
bhoy award. ...

SHRT SAMAR MUKHERJEE: That
15 not ons of the demands. The
Miabhoy award was given long be-
fore. (Interruptions).

“HR] MOHD. SHAFI QURESHI,
The 1LO or any award-giving autho-
My hag & right te make certain
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recommendations, but it iy uitimately
for the Gavernment to see whether

they will accept the recommendsiivng
or reject them.

So far ag the demands pur forward
by the two Federatioas are concerned,
I would like to make 1t clear that we
have no: recognised the Natiopal
Coordination Committee for Railway-
men'’g Struggle and We are not prepar-

ed to recognise that at all.  (Inter-
ruptions ), Therefore, whatover  de-
mands have heen accepted. we are

not going to have any negotiation on
those gemands which have becn rojec-
ted by the Government,

SHRI N. K. P. SAML.VE: May I
know from the Railway Minuster
Whether the railway strike brought to
the fore two types of trade unioniss
in the country, a responsible trade
unionism and an irresponsible trade
umonsm-—one get of trade union
which keeps the neieds of the country
above self and the other set which
tries to sabotage the vital interests of
the country at a time when the country
Is In great  economye perii— and 1f
that be so, I want to know from
the hon. Minister whether or pot
there is a complaint today from the
loyal trede union officials and wor-
kers that they are being ignored, 1heir
rights are bemng ignored and they
are being treated on par with those
who run down the country, and ip it
is so, my question is whether it is jn
consonance with the proper manage-
ment philosophy gince the Railways
are one of the largest employers.

SHR] MOHD . SHAFI QURESHI:
We have slways helped the trade
union leaders to develop a certain
sence of responsibility and a sense of
participation in the working of the
Railways. it is true that certain
trade union leaders who have nothing
to do whatsoever with the railway
employees because they are outmders
~have misled a section of the em-
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ployees and brought the whole coun-
try to ransom. But I must adniire,
and have a word of praise for, those
railway employees who did not parti-
cipate in the strike and who kept the
wheels of the railway running. There
sre no contradictions, there are no
two opinions, on this issue that those
workers who served loyally wall be
rewarded and those who misguided
will be punished.

SHRI S. M. BANERJEE: My ques-
4ion arises from the most impurtant
demand on the charter, regaraing

victimisation. 1 heard with rapt
attention the speech of the hon.
Minister, Shri Kamalapati Tripath:

when he assured the House that he
would take the lJabour into confidence
for the better working of the Rail-
ways. I would like to know whether
he is aware that even today, when
we are raising this question, out of
about 16,700 permanent and tempo-
rary employees, about 2,800 are still
without job—dismissed or removed
from service And in regard to

the casual labour, cut of 21,600,
about 12470 have been re-emn-
ployed leaving only abont 10,000

The number of cases jnvolving vio-
lence, etc, according to their own
statement given on 18th February,
1975, is only 55. The break-up of the
cases is: Central Railway—nil,
Northern Railway—26. North-Fastern
Railway—nil, ete. Sin this is their
own statement. Thevy themselves sbv
that all except 55 have been taken
back to duty. Out of the 1,111 rail-
way employees who were convicted,
they say that on 2 scrutiny of the
charges for which they were convicted,
al] except 55 have been taken back.
There are cases involving 1083 em-
ployees pending in the courts 1
would urge upon the hon, Minister,
Mr. Qureshi and =lso Shri Tripathi
that all the employees including
these 55, permanent, temporery oOr
casual should be taken back.

25"

SHRE] MOHD, SHAFI QURESHI:
It has bheen said time and again Inr
this House that all cases of rilway
employees will he considered sympa-
thetically as has been announced by
the Minister while presenting the
Railway Budget....

SHR] S. M. BANERJEE: This is
y.ur own statement.

SHRI MOHD. SHAFI QURESHI:
All those people who were arrested
during the strike except those involv-
ed in violence, sabotage intimidation,
etc., have been taken back and the
break in service of the employees has
been condoned

AN HON. MEMBER: Not kreak in
service.

SHRI MOHD. SHAPF] QURESHL:
But ] must inform the House that out
of these cases, persons who are in-
volved in violence or sahotage or in-
timidation—in all about 1500 or 2000
pwple—will have to suffer the
consequences.

SHRI S. M. BANERJEE: It is only
55. All those who have not been in-
volved 1n violence have not been
taken back.

MR. SPEAKER: The Raflway Bud-
get 15 coming and you will have
ample vpportunity.

sit g T FYAT WO AT,
g8 TF qAA [EA )

weq wilag : Al WS & TAC
o7 TEr &, 99 4 =g aifeq

SHR; S. M. BANERJEE: Accord-
ing to their own statement, there
have been only 55 such cases. I
would like to know what will happen
t these 55 employees? Will the) hon.
Cabinet Minister or his colleague—1
have respect for both—consider and
see that these people who are star-
ving on the streets are tsken back on
duty. At least as a trinute to the
memory of our late Mishreji you
should take them back to duty.
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